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Government of Jammu and Kashmir 
Finance Department 

ewa Secietanat, Jammu 

Notification 
Jammu, the 29111 of March, 2019 

SR024J In exercise of the powers conferred under the proviso to sub-section (1) of section 10 of Jammu 
and Kashmir Goods and Serv1ces Tax Act, 2017 (Act No. V of 2017). and in supersession of the notification 
No SR0-279 dated 08.07.2017, the State Government. on the recommendations of the CounCil, hereby 
specifies that an eligible registered person, whose aggregate turnov-er In the preceding financial year did not 
exceed one crore and fifty lakh rupees. may opt to pay, In lieu of the tax payable by him under sub-section 
(1) of section 9 of the said Act, an amount of tax as prescribed under rule 7 of the Jammu and Kashmir 
Goods and SeNices Tal'. Rules, 2017·. 

Provided that the said aggregale turnover in the precec1u1g financial year shall be sevenly-five lakh 
rupees In the case of an eligible registered person, reg1s1ered under section 25 of the said Act, 10 any of the 
follo-wing States. namely -

(I) Arunachal Pradesh, 
M Manipur, 
~i~ Megha\aya, 
(iv) Mizoram, 
(v) Nagaland, 
(vi) Sfkkim, 
{vi~ Tnpura, 
(viu) Uttarakhand: 

Provided further that the registered person shall not be eligible to opt for composition levy under 
sub-section (1} of section 10 of the sa1d Act If such person IS a manufacturer of the goods, the descnptioo of 
which is spec1fled in column {3) of the Table below and falling under the tanlf item, sub-heading, heading or 
Chapter, as the case may be, as spec1fied rn the corresponding entry in column (2) or the sa1d Table, 
namely:-

51. No. Tariff item, sub-
heading, heading 

TABLE 
Description 

or Ch<Jpter -----=---- ------ -1 ~~-~--~~~--~---------(1) (2) (3) 
1 2105 00 00 Ice cream and other edible lee. whether or not containing cocoa. 

- r 2106 90 20 Pan masa\a. 
3 24 All goods, i e. Tobacco and manufactured tobacco substitutes. '--- . --'----- _ _. __ ..::. 

Explanation. -



(Q In this Table, Ltull ttem", ·sub-heading', "heading• and "chapter" shall mean 
item, sub-hoodtog. heading and chapters as specified in the First Schedule to 
Act. 1975 (51 « 1975). 

(i) The rules 1(.11 the urterpretation of the First Schedule to the sa1d Customs Tariff 
1975), irx:IOO.ng the Secbon and Chapter Notes and the General Explanatory 
Schedule shall so tar as may be. apply to the interpretation of th1s notification. 

Ttr.s not•fcabon Shal come mto force w.e.f 1SI day of April, 2019. 

By Order of the Government of Jammu & Kashmir. 

(Or. Arun Kum11r 
Principal Secretary to the 

{Or. 
~t'J Secretar; to tne 


